
MC[WP(C)]/326/2014 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 

08.01.2015 
 
   
  Heard Ms. P.S. Nongbri, learned counsel, appearing for 

applicant i.e. Respondent No. 1 in writ petition i.e. WP(C) No. 273/2014 

which had been finally disposed of vide judgment and order of this Court 

dated 09.09.2014 with a direction that the proposed inquiry against the 

writ petitioner should be completed within the period of 4 (four) months 

from the date of receipt of the certified copy of the judgment and order. It 

is stated in the present application that the applicant received the certified 

copy of the judgment and order of this Court dated 09.09.2014 only on 

22.09.2014 and the period for completion of the inquiry is expiring on 

24.01.2015. 

  For the reason mentioned in the present application, the 

applicant prayed for extending the period for completion of the inquiry 

against the writ petitioner mentioned in the judgment and order of this 

Court dated 09.09.2014. Ms. P.S. Nongbri, learned counsel for the 

petitioner, contended that the applicant needs further 3 (three) months’ 

time from today for completion of the inquiry against the writ petitioner and 

accordingly prayed for granting further 3 (three) months’ time for 

completing the said inquiry against the petitioner. 

  Ms. P.S. Nongbri, learned counsel appearing for the 

applicant also further contended that the writ petitioner is not regularly 

appearing before the inquiry officer but this fact is denied by Mr. S.M. 

Suna, learned counsel, appearing for petitioner in the writ petition. Be that 

as it may, considering the prayer in the present Misc. Application, further 3 

(three) months’ time from today is granted for completing the inquiry 

against the writ petitioners in pursuance to the direction of this Court in the 

judgment and order dated 09.09.2014. 

  Misc. Application is allowed to the extent indicated above. 

 

 

  JUDGE 

Sylvana 



A.B. No. 1/2015 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

08.01.2015 

 

   

  Heard Mr. N. Khera, learned counsel, appearing for the 

petitioner and Mr. N.D. Chullai, learned senior GA appearing for the 

respondents. 

  List this case on 27.01.2015 for case dairy. 

  Prayer for interim bail is rejected. 

    

 

 

  JUDGE 

Sylvana 

 



A.B. No. 2/2015 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

08.01.2015 

 

   

  Heard Mr. N. Khera, learned counsel, appearing for the 

petitioner and Mr. N.D. Chullai, learned senior GA appearing for the 

respondents. 

  List this case on 27.01.2015 for case dairy. 

  Prayer for interim bail is rejected. 

    

 

 

  JUDGE 

Sylvana 

 

 



B.A. No. 1/2015 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

08.01.2015 

 

   

  Heard Mr. S. Chakrawarty, learned counsel, appearing 

for the petitioner and Mr. R. Debnath, learned CGC appearing for the 

respondents. 

  List this case on 03.02.2015. 

    

 

 

  JUDGE 

Sylvana 



CRL.REV.PTN No. 1/2015 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

08.01.2015 

 

   

  Heard Mr. S.Sen, learned counsel, appearing for the 

petitioner. 

  This revision petition is directed against the judgment and 

order passed by the Additional District Magistrate, South Garo Hills, 

Baghmara in connection with C.R. 139/2013 under Section 200 Cr.P.C. 

and Sections 384/386/392/395/506/34 IPC. On perusal of the impugned 

order, it appears that the learned Additional District Magistrate purported 

to have passed the impugned judgment and order dated 11.11.2014 under 

Section 200 Cr.P.C. and Sections 384/386/392/395/506/34 IPC. Mr. S. 

Sen, learned counsel for the petitioner contended that the Complaint Case 

filed by the respondent i.e. opposite party No. 2 had been converted to a 

proceeding under Sections 145/107 Cr.P.C. between the parties and 145 

proceeding is different from the complaint case for the offences under 

Section 384/386/392/395/506/34 IPC. The impugned order does not 

appear to be the impugned order passed in proceedings under Section 

145 Cr.P.C. and it is not clear if the learned Additional District Magistrate 

passed the impugned judgment and order dated 11.11.2014 in the 

Complaint Case or in the Section 145 proceeding. 

  Admit the petition. 

  Issue notice to the respondents.  

  Call for the records. 

  Petitioner is to take steps for service of notice to the 

respondents by registered post with AD within 5 (five) days. 

  Considering the peculiar nature of the impugned judgment 

and order dated 11.11.2014, in the interregnum, the operation of the 

impugned judgment and order dated 11.11.2014 shall remain suspended 

till the next date. 

  List this case on 02.02.2015. 

 

 

  JUDGE 

Sylvana 


